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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
MA NO. 5 OF 2025
IN
0.A NO. 280 OF 2025

IN THE MATTER OF:
AJAY ARYA&ORS. e

VERSUS

STATE OF UTTAR PRADESH veeee . RESPONDENT

RESPONSE ON BEHALF OF DISTRICT MAGISTRATE, GHAZIABAD

IN COMPLIANCE OF THE ORDER DATED 15.09.2025 PASSED BY

THE HON’BLE NATIONAL GREEN TRIBUNAL NEW DELHI

I, Ravindra Kr Mandar aged about 36 years S/o Shri Chandan lal Meena,
presently posted as District Magistrate, Ghaziabad, Uttar Pradesh, do hereby

solemnly affirm and take oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present report.
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2. That I state that the contents of the response have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

3. That in the present matter, the grievance of the applicant is with respect to
the commercial activities carried out in the residential area, noise
pollution and littering in violation of environmental norms by the Project

Proponents- Anant Flex and Balaji Fabrication.

4. That the above captioned matter was listed for hearing on 15.09.2025
wherein the Hon’ble Tribunal directed as under:

1. “Responses were filed by Respondents no. 5 and 6. Respondents no.
2,3 and 4 are directed to file their responses with reference to the
submissions made by Respondents no. 5 and 6 in their replies.
Responses by Respondents no. 2,3 and 4 to be filed within four
weeks.

2. List on 29.10.2025 for further consideration.”

5. That in compliance of the aforementioned order, the response on behalf

of District Magistrate, Ghaziabad is herein as under:

2 8 OCT 2023
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6. That the Hon’ble Tribunal, vide order dated 24.05.2024, constituted
a Joint Committee comprising the District Magistrate, Ghaziabad, and
the Uttar Pradesh Pollution Control Board (UPPCB), directing the

Committee to examine the grievance raised by the Applicant.

7. That in compliance with the aforesaid directions, the Joint Committee
submitted its report dated 10.07.2024 (Pages 6—10 of the Judicial Record)
for the kind perusal of the Hon’ble Tribunal. The report records that M/s
Anant Advertising, located at SE-003, Jaipuria Sunrise Plaza,
Indirapuram, Ghaziabad, 1is engaged inflex printing and

framework activities, which are non-water/air polluting in nature.

8. That during the same inspection, M/s Balaji Fabrication, situated
at SD-96, Jaipuria Sunrise Plaza, Indirapuram, Ghaziabad, was
found non-operational. Accordingly, a subsequent inspection was
conducted by the UPPCB on 10.01.2025.(Page 83 of the Judicial

Record).

9. That as per the said report and in view of the applicable norms, there has
been no violation of noise, water, or air pollution standards by the

concerned shop units.
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10.That further, vide letter dated 16.04.2025, the Additional District
Magistrate, Ghaziabad, instructed the Vice Chairman, Ghaziabad
Development Authority (GDA) to take necessary action in compliance
with the directions of the Hon’ble Tribunal. The reply to the said letter
is awaited.
A copy of theletter dated 16.04.2025is annexed herewith

as ANNEXURE R-1.

11.That it is germane to mention here that the Central Pollution Control
Board (CPCB), New Delhi, vide its modified directions dated 12.02.2025,
issued guidelines for the harmonization of classification of industrial

sectors under Red, Orange, Green, White, and Blue categories.

12.That as per the aforesaid CPCB classification, the unit M/s Balaji
Fabrication, situated at SD-96, Jaipuria Sunrise Plaza, Indirapuram,
Ghaziabad, falls under the White Category (at Sl. No. 51), and therefore,
is exempted from obtaining Consent to Operate under the provisions
of the Water (Prevention and Control of Pollution) Act, 1974 and the Air

(Prevention and Control of Pollution) Act, 1981.

Ji‘ at likewise, the unit M/s Anant Advertising, located at SE-003,
e
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the Green Category (at Sl. No. 124) as per the said CPCB guidelines.

Therefore, it requires Consent to Operate.

14.That it is submitted that in compliance with the order dated 23.04.2025
passed by the Hon’ble Tribunal, an affidavit was filed by the Ghaziabad
Development Authority, Ghaziabad on 09.07.2025. That through
Annexure R-2/1 of the said affidavit, it was informed that the units in
question, namely M/s Balaji Fabrication and M/s Anant Flex, situated at
Jaipuria Sunrise Plaza, Ahinsakhand-I, Indirapuram, Ghaziabad, were

vacated and sealing action was undertaken on 07.07.2025

15.That further a site inspection was conducted by the UPPCB officials on

27.10.2025.

A Copy of the inspection report dt. 27.10.2025 has been -annexed

herewith as ANNEXURE R-2.

16.That during the said inspection, it was found that fabrication work was
being carried out at M/s Balaji Fabrication, SD-96, Jaipuria Sunrise
Plaza, Indirapuram, Ghaziabad, and flex printing work was being

undertaken at M/s Anant Advertising, SE-003, Jaipuria Sunrise Plaza,

28 OCT 2023
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The photographs taken during the inspection are enclosed with the

inspection report i.e. ANNEXURE R-2.

17.That further the Deponent has written a letter dated 27.10.2025 to the
Ghaziabad Development Authority, referring to the directions issued by
the Hon’ble Chief Secretary, Government of Uttar Pradesh, vide letter no.
CS-89(1)/9-A-3-2003-62 Writ/2003 dated 10.11.2003, prohibiting
industrial and commercial activities in residential areas. The said letter
further refers to the order dated 29.10.2019 passed by the Hon’ble
National Green Tribunal in O.A. No. 65/2019, and subsequent directions
issued by the Principal Secretary, Department of Environment, Forest and
Climate Change, vide letter no. NGT-613/81-7-2019-152(Rx)/2016 dated
28.11.2019, for closure and shifting of such industries. The letter also
refers to the letter dated 10.05.2019 issued by the Member Secretary,
UPPCB, through which it was directed that matters relating to the shifting
of industries be promptly forwarded to the concerned local authorities.
Accordingly, through the said letter dt 27.10.2025, the GDA was once
again requested to take necessary action in the present case as per the
applicable norms.

A Copy of the letter dt. 27.10.2025 has been annexed herewith as

~*ANNEXURE R-3.
Y k\;—.}
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18.That it is pertinent to noté here that the reply affidavits filed by
Respondent Nos. 5 and 6 are substantially similar in content and
substance. Hence, the present consolidated response has been prepared by
the Deponent addressing the submissions made by both Respondent Nos.

5 and 6 for the sake of completeness and clarity.

19.That in light of the above submissions, the Deponent respectfully submits
that appropriate action has been taken within the scope of its jurisdiction,
and necessary communications have been made to the competent
planning authority, i.e., GDA. The Deponent remains committed to
extending full cooperation in ensuring compliance with environmental
norms and directions of this Hon’ble Tribunal.

20.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal and it is prayed that the same be taken on record.

DEPONENT

&
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VERIFICATION

Verified at ()’l}\mz;q):d) onthis day2®f October, 2025, that the

contents of the above affidavit from paragraphs 1 to 20 are believed to
be trueandcorrecttothebestofmyknowledgeandbelief.Nopartofitisfalse

and nothing material has been concealed therefrom.

DEPONENT

ATTESTED

(Sandeo i
Reg. Ng.
MOTAR
Ghazial
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ANNEXURE-R-1 -

HrgTera IR Rrenfrer (10310) / Arsd THOSHOTI0, TTIETE |
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Rz aflovo ¥R 280 /2024 (THOYO WAT 5/2025) 3/ 34T d 3 {9 _S0%0
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320 ANNEXURE R-2

a0 s sRa vy, ¥ fiwh & AR siovo w&T 280,/2024 (Misc
Application in Disposed of Cases No. 5/2025) oG It 9919 T 3iTE EO‘?[O Tq I ¥
giRa e fRie 15.09.2025 & &H # fAdiEor |

0 THOSN0E0 RT UIRT Moy fRAMG 23.04.2025 & U= MISTAETE
fareprey wrferepRor, TRTATETE §RT 10T 2T e 09.07.2025 ®F TIRI fabar 17 B |
SR AU GRT Folsh IR—2 /1 ¥ YTHTd ghrsal A qrefrol baiae g J9d
I T, STIYRAT TRISS Aol Afargus—1, gfexged, Mo & faie
07.07.2025 (HeF\d—1)B! @reh HRIT g AT o wrdard 5 o= | srawa
BT AT B |

To s gRa arfreRer, T2 feelt § WIfSTa eNovo |&AT 280 /2024 (Misc
Application in Disposed of Cases No. 5/2025) 31518 31T 9919 R ih Jodlo Td /g o
aiRd ey fRAi 15002025 & EA # Tl e sEiswEReaRl R
i 27.10.2025 @1 far 1| A9err & <= R R {6 ST SHEAT M/s Balaji
Fabrication, SD-96, Jaipuria Sunrise Plaza, Indirapuram, Ghaziabad TRT BHI®Y BT HII TG

M/s Anant Advertising, SE 003, Jaipuria Sunrise Plaza, Indirapuram, Ghaziabad &IXT Torerd
ffeeT &1 o gar gam urar | e & R o T wiew e g
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9 BRIt & qd UF T 754 / TAGIC—220 / 3i1070—280 / 2024 feid 09.
072024 (Fel\—2) BRI WRrmEe e oo, e 9 M/ Balaji
Fabrication, SD-96, Jaipuria Sunrise Plaza, Indirapuram, Ghaziabad and M/s Anant Advertising, SE
003, Jaipuria Sunrise Plaza, Indirapuram, Ghaziabad & garfera s’ms‘?ﬂ d G § YT

wrel TR Aeffa gEE BT Y o @ et & e J iR -ua # sgee
Tfafaferal & St H0 §Y Mavad HRIATe! [y S &1 Ry fhar TTar o |
S ieTor SrReaT emues gt Ud 1A sravad HRIAET B AR} UK © |

(geer ) Gecteay

3raY 1T HERIP TATaROT fiar
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AR D) INGHEGIR MRTITETS |

o g 1377 ) No T- 22002 fsid: L7/ 3raqEr /2025

RICES
oTaTETg faer wiferesoT,
MRS |

fawa—mmo Wy sRa afdexy, =2 ool § A ailovo FwAT 280 /2024 (Misc Application in
Disposed of Cases No. 5/2025) 3o 34t &= we 3w godio vd a7 § uiRa M
Al 15.00.2025 & YT & WA ¥ |

IR favges 710 I 8Ra arfderur, T8 feeell d A sfovo w&m 280 /2024
(Misc Application in Disposed of Cases No. 5/2025) 3/51d AT T e 3 ?ILLOTfﬁO g 3 # uilka
e faie 15.00.2025 H1 Hed TEY HX | S & f6 @0 oSO FRT UIRT 3e¥ fa=is
23.04.2025 & AT # MR fAHM Uiferexor, MiSTamEe gRT U1 39 fa-ieh 09.07.2025
P eRge fhar AT 8| S WYY gRT Goli@p IR—2/1 § YT SHIEA 499 drefroi!
BB Td AN I Toldsd, SIYRAT AIRIES ol AfTARETe—1, §fFaxIyRd, TRIEe &l
famis 07.07.2025 HI Wl BRI 5 AT B BRIAE 5 T | G AT TAT ¢ |

a0 Ty sRa srffreRur, I focell # W sfiovo T 280 /2024 (Misc Application in
Disposed of Cases No. 5/2025) 3151g T g T B q\OTﬁO d =g # uIRa ey f=id 15.
092025 & 3TGHH # Ierelid fAeror oWo ygwor =0T S §RT &A% 27.10.2025 @1 fo5ar 147 |
fieror @ SR U T 5 S gesal Warford gl AT

SeorEEg § 5 - & eg Ao sieifies / araafie fafafel «= gardt I
T 9 B =9 9fPa, So¥0 WA, d@e, o WluH—89(1) / 9—3—3—2003—62 Re /2003
fa=Tp 10—11—03 RT AT YR, U T fadwra widrawor vd v R afia a3l ol
AR &5 H NeNfires e e TRl @ Je I Bg W ey A W B
i &5 # Rerd SeFt & a5 Ud Rive R 9 ¥q "o I BRa aifdraRo, 98 faoen
ST 3M0Y0 HEAT 65,2019 H UIRA M f3AIF 29.10.2019 & JuTed 7 W@ Afw@, qaiar,
99 Td Serarg uRad JIgHTT—7, S0Y0 YN P UF AT NGT-613/81-7-2019-152(Rit)/2016 f&Tieh
28112019 BRI QR ¥q& dAfR[@/9q@ <[fgg, TR e/ /smaEm @ e
e/ Sott / Sraxena=n gd Sienfies e fmT & o 9 o Bg PRI fer w2
3 o § W 9 Sovo Uguu REH 98 s @ UF Qe 10052019 §RT 9@ H
fafa emaARE /3nee @ oWy SuM H Riffew 3 el SHug Surede s wifdeRor
TR TR A/ IR e TR uifeer URYE/ TR OUERE @ UeRY R
FHTIaTE! B IR {9 3 FERE fear T g |

s wo Ny BRT aifdewur, w8 el gRT uRa R¥ B BH H Sad ghsAl @
e Rerftr & Eswer ®1 7T IR |
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